
Government of Jammu and Kashmir 
Department of Law, Justice and Parliamentary Affairs 

(Acqwttal Sectton)Ctvll Secretanat 
{Jammu/Snnagar) 

Nollf1c~n 
Jammu, the I.JlA Apnl, 2019 

SRO ,JC?tJ -In exerctse of the powers conferred by sub-sectron (1) of 10ectron 492 of 
the Code of Cnminal Procedure, Samvat 1989. the Government hereby appomts 
Sh Aseem Kumar Sawhney Advocate,(at present Adi.Advocate General, J&K High Court. 
Jammu as Special Public Prosecutor 1n the case tttled State Vs Prem Stngh and others 
involvtng offences punishable under sections 376-D/109 RPC FIR No 101/2018 before the 
Court of Prpl Sessions Judge,Reasi, subject to the conditiOn that he shall not be entitled to 
any counsel fee from the State Government. 

By Order of the Government of Jammu and Kashmir 

Sd/-
(Achal Sethi) 

Secretary to Government 
Department of Law, Justice and Parltamentary Affarrs. 

Dated:-No.LD (ACQ) 2019/30-Reasl. 
Copy to the-

1 Pnnctpal Secretary to Government, Home Department. 
2 Dtrector General of Police, J&K Jammu. 
3. Regtstrar Generai,J&K, High Court, Jammu. 
4 Prpl Sessions Judge, Reasi 

/.J -04 -2019. 

5 Dtrector Prosecution. J&K PHO. Jammu. 
6 Dtrector Litigation. Jammu 
7 Sr.Superintendent of Pollee. Reasl. t Adl Advocate Generai,J&K High 
8 Sh Aseem Kumar Sawhney .Advocate ' (at pre~~~ He ~hall not be enlt!led to any fee or 

Court Jammu for mformation and necessary ac 1 · 
remun~ratton from the State for conducting thls case. 

9 Public Prosecutor. Reasi. Jammu for publtcatton tn an extra ordtnary 
10 General Manager. Government Press 

tssue of the Government Gazette nd Patmentary Affalfs 
11 SRO Sect10n Department of Law Justtce a 

(W 7 S C) ~ ~ ' _/ 
(Wascem ~Lone) 
PubliC Law ~fleer. Atfatrs 

, 1 L Justtce a Parliamentary Department o aw 

~ri\l ' 


